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Suhject ;~ Forwarding nf Cepies of the Order~ passed by the
Central Administrative Tribunal,Bangalare.
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| sed herewith 3 copy of the ORDER/
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-

1

s

PR

‘ .

s -

1

1

Applxcatnon No_..

J.n the *Centml JAdmmxstratwe _Tnbunal . ;

. . pop—

. Bangalore. Bench
Bangalore

B2

. ,@

M M i/\ 4ORDER SH ET !contdg &70)/5

Offlce Notes

—_— e e

Orders of Tribunal

| Tnerefore,

fort‘non;—‘priosecutlon.
. -1 :

{PKSHVC/(TVR)M(A)
OCTOBER 27,1994.

Called more than once. ‘Applicant

and his 1learned ' counsel are absent

throughout. Learned Standing Counsel

for the Railways is present.

" Apparently the applicant is not

N B
interested in " prosecuting this matter.

this application is rejected

VICE—-CHAIMIAN .

/Sec n
Central Adimvhistrative Tribunal

Bangalore Bench
Bangatore
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' Second Floor ,

' S ”CommerC1al Complex
' | ‘ ' : . Indiranagar,
K - BANGALCRE- 599 033,

Ly -

Dated: %1994

APPLICAT IQN NO: €l C\»/j /593
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Suhject:~ Feiwarding nf . c¢opies of the Order- Passed by the
Céntral Admlnlstratlve Trlbunal Bangalara,

Please find enclesed herewith a copy of the ORDER/
SW‘GRB‘ER/’MRTM_ORDERf'paSQed by this
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mentioned appllcatlon(s) on 2P JT%Gébk Fﬁfﬁ
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Office Notes

[

e

I Orders of Tribunal

(PKS)VC/ (TVR)M(4) .
OCTOBER 27,1994.

Called more than once. Applicant
and his learned ' counsel are absent '
throughout. Learned Standing Counsel

for the Railways is present.

Apparently the applicant 1is not
interested in prosecuting this matter.
Therefore, this application is rejected

for non- proseCutlon
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TRUE COPY

Central Administrative Tribunal
Bangalore Bench
‘Bangalore
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":v;'vCENlRAl ADMJNISTRATIVF TRIBUNAL a
' ' BANGALORE BENCH

.. | . - | ' . ) .Sec‘o'nd Floor'

Commercial Complex,
Indlranagar ' o
"BANGALCRE~ 560 038.

Dateq: o 1 FEB '1&"!#3.»'

APPLICATIQN No; ~ 812 of 1993

l .
APPLBSANngs Sri.M.Bashs,Bangalore,
v/s.

S PO | Reilway,
o Generel Nanager Southern
AESANDENTS ;- Tg:dr:s and seven others,, :

Te . i

a1, Sri.N.R.Ne ik,Advocate,No,147/7, .
1 , Sree Rama Road Second Block8
; Thyagarajanagar,Bangelore-z .
; te
" .N.Venugo elc Gouda,ﬁdvoca ’
2 i :ZfB?ZNUps:egrg RV, Roed ,Bengalore-4,
& .
!
|
i
)
3
!
- Su‘neul‘ - I'uwaldgn

7f-copins of the Order~ passed by the
Central Administrative Tr1bunal Bangalara,

L —-x x--

herewith a copy of tha ORDER/
STAY ORDER/ INTER IM ORDER/ Passed . by this Tribunal. iy the

above
mentioned apﬁllcatlon(s) on 20-01-1995,
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'CENTRAL ADMINISTRATIVE TR IBUNAL

7 o BANCALORE BENCH, BANGALORE.

CRIGINAL APPLICATICN NO.B12/1993

FRIDAY THIS THE TUENTIETH DAY OF JANUARY ,1995

MR . JUSTICE P.K. SHYAMSUNDAR  VICE CHAIRMAN
MR. T.V. RAMANAN MEMBER (A)

Shri M, Basha,

Khalasi ,

Carriage and Wagon Service,

Southern Railway, ’ :
Bangalore Applicant

( By Rdvocate Shri N.R. Naik )
v,

1. Unicn of India
by ite General Mansager,
Southern Rgilvay,
P.rk Toun,
Madras

2, The Diyisional Personal Officer,
Southern Railuay,
Bangalore Division,
‘Bangalore

3. The Divisicnal Mechanical Engineer,
Diesel Shed, Scuthern Rgilway,
Krlshnaragapuram,

Bancalore

4, The Divisicnal Mechanical Engineer,
'Bangalore Division,
Bangalore City,
Southern Railway,
Bangalore

5. Shri A. Louis

' Khalasi, FO/Diesel, Yeshuwanthapur,
Southern Railuay,

- Bangalore

Shri K.C. Arnold, .

Diesel Fitter, Skilled Gr,.I11I,
Southern Ryilway, Krishnarajapuram,
Bangalore

Shri M.N. Prabhu, .
Ltiverman, Skilled Gr.1I

Station Supdt, Yeshuanthapuram,
Bangalore 4

Q.
Q
BA&GV” /




} Carraige & Wagon Fittings,

Head Train Examiner,
 Yelahanka,
| Banopalore ‘ Respondents

8., Shri V, Srinivasa Rao, ‘ ‘P%

( By learned Standing Counsel )
Shri A.N, Venugopal
R=-5 to B plzced ex parte

OR DER

MR. JUSTICE P.K. SHYAMSUNDAR, VICE CHAIRMAN

Heard,

2, The applicaticn stands restored and

treated as posted for hearing today, Admit,

3.  We have heard the counsel for the applicant,
?nd Shri A.N, Venugcpal aPpearing for. respondents
1 to 4o o

;4.- This is 'all abcut the non-selection of

‘thé aPplicant for being seconded as Dﬁesel
fAssistznt which called for scme training., - It

is common ground thst the applicant was working
‘as a Khalasi in the Steam Locomotivﬁﬁ nou-

'gone out of fashion having been repl%ced by
Diesel Locomotives. The question of fitting
fsuch surplus persons who were working in the
»Steam Locomctives into Diesel Locomotlves had
‘arisen. The Railuay Board made an order vhich
is produced at Annexure R=1 dated 15.3,90.
Relevant portion of the order is reproduced

belouvs

w2 Ministry of Razilways have carefully,
examined the matter. It is pointed out
that para 3(ii) of this Ministry's circuler
No.E(NR)T11/84/PE1/10 dated 21,4,89 states




that minimum educational qualifications
should not be insisted upon for redeplyment
of surplus staff, At the same time, it will
be appreciated that running staff uith
experience in steam traction cnly, cannot

be placed on the same footing as those with
experience in diesel traction, Nevertheless
due consideration has to be shown to steam

staff (in regular employment) becoming surplus in

the matter of their redeployment in suitable
alternative jobs, Having regard to those _
aspects, Board have decided that the surplus
steam staff may be given conversion training
in diesel/electric traction without insisting
on any educational qualification and age '
restriction, but subject to the following
conditionss '

i) the surplus steam staff selected for
the conversion training should be screened
properly to ensure that they have basic
intelligence and literacy to absorb the
conversion training;

ii) illiterate or semi-illiterate staff
should be first given a special course
(say for 3 months or so) to bring them to
a minimum acceptable level of literacy,
This opportunity need be given only once;

iii) the staff should give an undertaking
before being nominated for conversicn _
training that they may be transferred to

other stations within the divisiong

ie) the concerned stsff should not be given
more than three chances to pass the
conversion training.

3e It may, houever, be clarified that

this relgxation of minimum educational
qualification and age would be applicable
only in case of surplus staff, For normal
induction of Fireman as Diesel/Electric
Rssistants on promotion to fill up vacancies
the educaticnal qualification and age
restriction indicated in this Ministry?'s
letter No.E(NG)/1/84/PM 7/56 dated 3.11.87
should be strictly folloued."

5, It is in terms of the Railuay Board's

letter referred to supra that the case of the




-4-

ﬁcr treining under the Scheme formulated by' ‘.?

Qhe Railugy Board té be posted in due boursa

as Diesel Assistants,

6. =~ Notice having been issued tc the
respondents Railuway Administration, théy haﬁe
filed a reply statement in which they have

said that the case of the applicant was also
considered by a Screening Committee for being
abso;bed as Diesel Aésistant but the Screening
Committee found the applicant totally unfit

for selection, Thus the applicant failed in

the selection as he was found unfit for holding
the post of Diesel Assistant, |

7. Be that as it may, ue nov find that by a
circular letter dated 23.12,9, a ccpy of which

is produced by the Railway Administration, the
chance of being selected for training fer
appointment as Diesel Assistant is bpen‘to the
employees who had 2lready been screened and not
considered for the post earlier. Ue place on
record the said letter. In terms of the
concession given in the said letter permitting
even those who had been screened earlier and
found unfit, we permit the applicant to make an
application.for de novo consideration of his

case and the Department to péss appropriate orders
thereon. ‘Ue magke it clear that if the applicant
desires absorption in the cadre of Diesel Assistants,
he should make necessary application hereafter and

seek for absorption,

T et~ T K e ptn e . - P
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U'e dispose of this application accordingly.

S—— v

VICE CHAIRMAN

TRUE CGPY

Central Admin _
' Bangalore Bench
Bangalore




